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Office Notes 	 Date ' 	 Courts' Orders 
I 	 I 

• 	 . /9 	 &cA 	 S  

	

11.10.961 	Learned counsel Nr. J.L.Srkar for 

the applicant. 
I 

I 	 I 	 - 

— 	 . 	 Issue notice on the respondents 

before admission. 

List for consideration of admission 

• 	and further orders on 20.11.1996. 

: 

— 	
: 	

Nemer 
fW?. 	 • 	-' 	

-'- 
trd., 

( 
120.11.961 	 Learned counsel Mr J.L. 

Sarkar for the 
. applicant. Learned 

AIC , Sr. C.G.S.C. Mr S. Ali for the respond- 

ents. Service report on the respondents 
- 	 are awaited. 

L— C -t?W1 	• 	 I 

• . 	 . • •. \ 	S 	 , 	 List for show cause and 
• 	. 	 S 	

' for 	consideration 	of 	admission 	on • 	' 	 .5 	.. . . 	 I  

18.12.96. 

	

• 	Mr 
nk 

Ce 

ç: .:fJ9 	
-&-- 	

: • : 

Ih I 

H'1? 
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01~ &- 	 18.12.96 	Learned counsel Mr M. Chanda for, the 
YN 

* 	 applicant. Learned Sr. C.G.S.C. Mr S. Ali for the 

respondel)ts. Mr Chanda has submitted type written 

copies of the original appTication which consists 

of some hand written annexures. 

Ill 	46 	 Heard Mr Chanda for admission and perused 

the contents of the application and relief 

Z _ 	 sought. The application is admitted subjectto the 

,fy 	_3 . 4' 	. 	 decision 	on 	condonation 	of 	delay 	in 

rv)
5' 	. . 

	 .M.P.No.148/96. Issue notice on the respondents by 

registered post. 
0 	

List for written statement and further 

i v7c ords on 24.1.1997. 

.The, matter relates to the' Division 

jL5P4 Or Bench and tp be listed before the Division Bench. 

02-6 

vt_b 'fl 	 Me 

nkin 
jY' 

30.1.97 	No written, statement has been filed. 

/ 	
"There is no' representation on behalf of' the 

- respondents. 'Mr N. Chanda appears on behalf of 

the applicant. For the ends of justice we 
, allow further •two weeks time for t  ,te) 

(L 	 statement. 	" 

L1St on 14.2.97. 

iD 	e4 	 . 

Me er 	Vice 	rman ai  

J/1 Y-dL a-- /2M//, 
J\f) 	

trd 
 

14-2-97 	On the prayer of 	 Sr. 

C.G.S.Co further 	
tjme Is 

Submit extended from today 	written 

statenent, If 	
Aten statement is 

S 	
filed; this cas/ 1 be heard Without 

• 
/der 

List 7 
	On 2 8-2-97 '  

Aal 

ira 

 

" T '  

Up 

_ 



Mr S. 	Au, 	learned 	Sr. 	C.G.S.C., 	prays 
for further extension of time. On several occasions 

we had granted 	time 	for 	filingwritten statement. 
We are not inclined to grant any further extension 
of 	time. 	The case 	will 	be 	heard 	without 	written 
statement. The 	learned 	counsel 	for 	the 	parties 
submit 	that the 	case 	relates 	to Shillong 	and 	they 	'---- 
desire 	that the 	matter 	may be heard at Shillong. 
In 	view 	of the 	submission 	mad 	by 	the 	counsel 
for the parties, 	let this case be heard at Shillong. 
The date of hearing shall be notified later. 

/' • 

Me Vice-Chairman 

1 

-03 

28.2.97 

• 

No 4eJ flvte• 

fd 

J)iJ2 	,us 

V fLZQ' 4 	JQ 

L)42. 

• tvV 	 nkm 
• 291 2- 

26.6.97 
	

Learned counsel for both the parties submit 

that the äse. is eády for heárng. 

t7g _-ee,t. 	 List on 21.8.1997 for hearing. 

-. 	7L 	

Member 	 Vice-Chairman 

trd 

17.9.97 

0 

r-  
/2. 

H S 

(1t/ 	tL 	
•• 

&t pL 

.,.• 	(r-'  

Case is ready for hearing. 

List for hearing on 14.1.1998. 

Mernber 

 

Vice-Chairman  

Mr M. Chanda, learned counsel 

for the applicant prays for three days 

time to take further steps in the 

matter. Mr S. Mi, learned Sr. C.G.S.C. 

has no objection. Lit. it on 11.2.98. 

5.2.98 

Mem er 	 Vice-Chairman 

n km 

k &- 

9 	•- ft- 

)/ W9 

VA 



11.2 .98 

7k- 	 i 2ir 

c, 4 
( 	-2-5e 

nkm 

OANo217/94 	 * 

Mr S. Au, learned.. Sr. C.G.S.C. 

is not present because of his personal 

difficulty. List it on 26.5.98. 

Me 
4.; 
m er 	 Vice-Chairman 

- 

2-- 

• 	
c 

O- 

w/c 

- 

ap -'tM  

jjs 	h- 

14.7.98 

*o 	l' 

tt0 	Jc, 'k 

6 
nkm 

Mr 	S. 	Au, 	learned 	S 

C.G.S.C. prays for some time t6i1 

written statement. Several adjournmen 

had been taken by Mr Ali. However, 

assures the Tribunal that no furt 

time wil ' be taken. Accordingly the c 

is listed on 23.7.98. 

ht 
Member 	 Vice-Chairt 

. 	JfS 	 23.7.98 	On the prayer of Mr S. Al 

learned 	Sr. 	C.G..S.C., 	the 	case 

adjourned till 20.8.98. 

7 	 - 
f 	 (&t 	Meftber 	 Vice-Chair 
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\•oA; 211/96 

of the Lgistry 	Date j' 	Order of the Tribunal 

20 8 • 98 

/ & 	' 

• 	pg 

On.the prayer of Mr S.Ali,learned 

Sr.C.G.S.0 the case is adjourned to 

26. , for hearing. 

Meniber 	 Vice-Chairman 

¼' 

On 	the 	prayer 	of 	Mr. 

S.A1i,learned 	Sr. 	C.G.S.C. this 

case is adjourned till 10.9.98. 

List on 10.9.98. 

.Metnber 	 Vice-Chairman 

Mr. 	J.L.Sarkar, 	learned 	counsel 

appearing on behalf of the applicant suhnits 

that he is indisposed, therefore he is ' 

not in a position to argue the case today-

Mr. S.Ali, learned Sr. C.G.S.C. also prays, 

for adjournment. Accordingly the case 

is adjourned till 9.11.98. 

Qrn 

/\Io t91 •'kp 
	 e '  

10.9.98 

List on 9.11.98. 

Vice-chairman 

2-------i 
	

V")_  

/ 	

• 

• IAN 

trd 

9.11. Division Bench is not available. 

Case is adjourned to 9.12.98. 

V%ic- Irman.a 



OA. 217/96/ 	.' 

Note3 of thRegi3try.. 	e 	 ': Order of. the' 
	- 

I 9.12.98 

I 	e- 

	

0./1/b 	1- 

pg 

A,(,- 	';C'  

Presenton'ble Justice Sri f.N.Baruah, 
Vice-Chairman. 

Hon'ble Sri G.L.SanglyJ,- 
Administrative Member.. 

'Mr A.K.Choudhury, learned Addi .0 .G.S.0 

on behalf of Mr S.?1i prays for adjourn-

merit as Mr All is unable to attend the 

Tribunal because Of his indisposition. 

Prayer allowed. 

List on 29.12.98 for hearing. 

Mem r 	 Vice-Chairman 

- 

I ' 

/L 	 9- 'S  

i) 
p 

29-12-9 

im 

On the prayer of Mr.J.L.Sarkar 

1eaned cowisel for the applicant case 

is adjourned to 7-1-99 for hearing. 

Mern er 	 ' 	Vice_Chairman 

b 
	 A. VA 

JA 

•,, f N 	1 	 13.1.99 

6 ' O •  
j 7 

C-5t 	L / 	
çJ7_ 

Ay/T A/fL 

-4 

fy05 

There is no representation. 6dse 

is ad-journed til 181199q 

Mk. 	Vice-chairman 

.•. 

Heard the larned counsel, for the 

parties. Hearing concluded. Judgment 

delivered in open court, kept in 

separate sheets. The application is 

dispsoed of. No order as to costs. 

(kX-,J- 
Vice-Chairman Member 

n km 
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C}NTRAL 	•IINISTRATrv TRISUi'AL 
GU?thATI E3NCH :: :GU1IAHATI-5. 

- 

O.A.No. 217 	of 1996 

DWfE OF 	 .1999 

:! Shri R.N. Chaudhurj 	 (PLTITIomR(S) 

Mr J.L. Sarkar and Mr N. Chanda 	 1WVOCWrL.  FOi? THE 
PETITIQNR(5) 

VRUS 

Union of India and others ESpoJT(S) 

Mr A. Deb Roy, Sr. C.G.S.C. 

rN rtj1', 	 MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HON t BLE. MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Reporters oflocal papers may be allowed to 
see the Judgment 7 

:T0  be referred to the Feporter or not 7 

Whether their Lordships wIsh to see the fair copy 
of the judgment ? 

4• 	Whether the Judornent is to be circulated to the other 
Benches ? 

Judgment delivered by Hon'ble 	ice-Cha.irmai 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Originl Application No.217 of 1996 

Date of decision: This the 18th day of January 1999 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Ramendra Narayan Chaudhuri, 
Retd. Pay & Accounts Officer, 
Pay & Accounts Office, 
Geological Survey of India (NER), 
Shillong. 	 . 	......Applicant 
By Advocates Mr J.L. Sarkar and 
Mr N. Chanda. 

versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Finance, 
New Delhi. 
The Controller General of Accounts, 
Ministry of Finance, 
Department of Expenditur.e, 
New Delhi. 
The Chief Controller of Accounts, 
Principal Accounts Officer., 
Ministry of Home Affairs, 
New Delhi. 
The Deputy Controller of Accounts, 
Regional Pay & Accounts Office, MHA, 
Shillong 	 Respondents 

By Advocate, Mr A.Deb Roy, Sr. C.G.S.C. 

ORDER 

BARUAH.J. (v.C.) 

Annexure 3 letter dated 10.10.1980 written by the 

Accounts Officer, Principal • Accounts Office, Ministry of 

Home Affairs, New Delhi to the Deputy Controller of 

Accounts, Regional Pay and Accounts Office(IB), Ministry of 

Home Affairs, Shillong was issued for filling up a few 

vacancies of Accounts Officers at Shillong. In the said 



: 	2 	: 

letter it was stated as follows: 

.a few vacancies of Accounts Officers 
are to be filled up immediately at Shillong, 
Dhanbad and Bombay on permanent basis and no 
request for re-transfer to any other station 
will be entertained later on. An undertaking 
is to be taken to that effect from the 

if officers recommended (In duplicate). 

By the said Annexure 3 letter the Deputy Controller of 

Accounts was requested to recommend the names of suit.able 

and willing Junior Accounts Officers with eight years 

service in the grade. The applicant fulfilled the conditions. 

for appointment and accordingly he was recommended for the 

appointment. The applicant also, pursuant to the Annexure 3 

letter dated 10.10.1980, submitted Annexure 4 letter dated 

12.10.1980 stating •inter alia that he was willing to be 

considered for the post of Accounts Officer in any of the 

Pay and Accounts Offices at Shillong on permanent basis. 

Thereafter the applicant was appointed Accounts Officer in 

March 1981 on ad hoc basis. He did not dispute the 

appointment with the hope that he would be regularised later 

on. This way he continued his service for a period of seven 

years. However, he was not regularised in the post of 

Accounts Officer. He attained his superannuation on 

31.3.1988. Thereafter. Annexure 5 Office Memorandum dated 

22.9.1992 was: issued. This was for a particular period 

and it was extended by Annexure 6 Office Memorandum dated 

.21.6.1993 giving the benefit to retired persons also. 

However, this benefit was not given to the applicant on the 

ground that the benefit was available only to those 

employees who had three years of regular service in the grade 

of Accounts Officer. The applicant was appointed on ad hoc 

basis and therefore, he was not given the benefit. Being 

aggrieved, the applicant submitted a representation on 

2.8.1993. His representation was d.isposed of by Annexure 9 

letter........ 
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letter dated 23.1.1995 rejecting his prayer'. Hence the 

present' application. 

No written statement has been filed. We have heard Mr 

N. Chanda, learned counsel for the applicant and Mr A. Deb 

Roy, learned Sr. C.G.S.C. Mr Chanda submits that the 

applicant was working on ad hoc basis for more than seven 

years and in spite of that, most unreasonably, he was denied 

regular appointment even though he applied for the job on 

the understanding that regular appointment would be given to 

him. Though initially regular appointment was not given to 

him he continued on ad hoc basis with the hope that he would 

be regularised in due course, but the authority most 

unreasonably denied the benefit of regular appointment. 

According to Mr Chanda the applicant ought to have been 

given regular appointment in the post of Accounts Officer. 

Mr Deb Roy, on the other hand, submits that the applicant is 

not entitled to claim the benefit of Annexure 5 Scheme which 

was extended by Annexure 6 Office Memorandum on the ground 

that he did not have three years of regular service as 

Accounts Officer to his credit. Mr Deb Roy further submits 

that if the applicant was aggrieved he ought to have 

agitated earlier and this having not been done he has no 

remedy. 

On hearing the learned counsel for the parties it is 

now to be seen whether the applicant is entitled to getthe 

benefit of the Annexure 5 Scheme. The written statement has 

not been filed and the records have also not been produced. 

It is difficult for this Tribunal to come to any decision in 

this matter. It is true that the applicant applied for the 

job on the basis of the Annexure 3 letter dated 10.10.1980 

and as per the said letter the appointment ought to have 

been permanent. However, the applicant was not regularised 

in his service. We do not know why the applicant was kept in 

service ........ 
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service till his age of supernnuation on ad hoc basis. As 

the materials are not before us it is not possible for us to 

come to a definite conclusion. We, therefore, dispose of 

this application with direction to the respondent No.2 to 

consider the representation of the applicant after taking 

into consideration of the entire matter and pass a reasoned 

order. The applicant may also submit a fresh representation 

within a period of one month from today and if such 

representation is filed within the period prescribed the 

respondents shall consider that representation also and 

thereafter dispose of the representation within two months 

from the date of receipt of the representation. 

4. 	The application is accordingly disposed of. No order 

as to costs. 	 - 

C  ~~ 
G. L. SANG INE 
	

D. N. BARUAH ) 

ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

n km 
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IN THB CEN11I AMINISTWE IVE PRIBUNL 

GUWTh!I BNCE 

0.4. 1. 217196 

Raxnendra Narayan Choudkiiy 

Veris 

Union of India & Others. 

•$11•1N0. 

1. 

LIS_O P DES 

t 	Taxilculars 	 Tararip 	_ 

iO.1OEO 

 

The Chie:t Controller of 	4(1) 	3 

ecounts, principal Aocounta 

0 ifi ce invited applications 

frM Jr. 4coounts Officers 

for fifing up the vacancies of 

Lecounts Offic era at iillong, 

Dbanbad and Bombay on peznanent 

basis. 

20 	 iAppiicant submitted application 4(1) 4 

expressing his willingness for 

consideration for the post of 

* 

	

	counts Officer in eny pay and 

ccounts Office at Shillong t  if 

he is appointed on peinanent basis. 

MM RE a4 



I 
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lJo•. !Date 	,rt.tculara 	 ,rarap 	Tae 

3..0 18
. 281 The applicant was appointed 	4(111) 	4 

by the Oont roller of Aeeount4 

rincipa]. Iocounts Office/ 

I4inis-biy of $teel. and Mines as 

&ocounts Officer in the Pay and 

oints Officit  Geological 

zrvcy of India (NR) at Sliiflong 

on adhoc basis. 

11TTJRE -1 

4:. 	
1pplicants' aPpOintment' On adhoc 4(iv') 4 

basis was against the policy of 

appointment as there was a violation 

of the as1rances contained in offer 

of appointment which was for appoint-

ment on pei'nanit basis. 

54 	
3.3.8 1 	PDlioant was released by the 	4(v) 	5 

Depzty Controller of 4Icountd, 

Regional. Pay & accOunts 0 ffice 

UB %i ShiIi&mg to take over the 

post of accounts Officer in G.S.I. 

But the applicant was not aipplied 

with any copy of the appointnnt 

letter. 

6.' Ipril, 1981 Applicant came to know abowt all 4(vj) 5 

the cOnditio imposed in the order 

of appointment. 

Contd....3 



 

ffL .No. 

70 

3 ..  
Dates 	jartieulara 	 ararahs I'eee 

ltbough the applicant 	4(ix) 	6 

was promoted on adhoc basis 

he was treated in all respect 

 

and miner as a regular employee. 

It.. gould appear that the 80% 

post of Jr. 4.O.'s were upgraded 

as &sstt. Accounts Officer 

(Gr.B) w.e.f. 1.4.87 but the 

applicant was not included in 

that .ljst in view of the matter 

that he was already made an Accounts 

0 ffic er. 

applicant did not make any rep' 4(x) 	7 

resentation at that time in view 

o f the fact that he was deemed to 

have b een held as regular Accounts 

o Zficer.. 

Govt. of India, I'inistiy of Pinanoët, 

Deptt. of Wenditure provided for 4(ci) 7 

promotional grade scale of Be .2000 

4000/-. comprisir 80% of the 

sanctioned stength of respective 

itait & Accounts Officer. Order 

was made effective from 1 .4.92. 

9 
	

229.92 

10. 31.3.88 	The applicant retired from 	4(xi1) 	7 

the services as I.ocounts Officer 
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I 

.11 

- 

pates jarticulars 	 araRraphs Page 

in the Pay & 1counts 

Office G.•.I (iflR), 'Shiliong 

rendering more than seven years 

service. 

11. 	21.6.93 Govt. of India clarified the 4(xi±i) 	8 

O1.. Dated 22.9492 allowing 

notional fixation of pay In 

respect of Audit and Lccounta 

* 	 0 ific er vho had retired between 

1/4/87 and 31.3.92 vide 0 .N 

dated 211.61.930 

applicant was entitled to have 4(xiv) 	8 

his pension recalculated and 

refixed on the basis of the 

notional fixation in the higher 

scale of Rs. 2200/.. 4000/- but 

no refixation of his pension 

has so far been done but the 

same riained as before as 

made out in the scale of 

2375/- 	3500/... 

13'. 	 applicant was not given the 	4(xvi) 	9 

refixation of the pension amount 

in teiaa of the O.. dated 21,'.93 

and the applicant having retired from 

' .4.. 



Sc..  
Dtes TaTtiefilarl 	 PaMgnphs Page 

service was not aware of the 

same till July'930 But immedia-  

tely on knowledge of the same filed 

representation to the authorities 

concerned on several occassions. 

( MMORE 7 & 8. ) 

tb4asion$" 	In the facts and circumstances it is submitted 

that the applicant is entitled to have his 

adhoc appontuent declared as a regular 

appointment and the consequent rei'ixation 

of his pension in the scale of R.2200 

4000/i.. after givirg him the notional pay 

fixation benefit w.e.f. 1.4.87. 

( 
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fr; yet  
4 	 pJ.icat&-ner Sect' 19 

Act, 

C.r,traf Atli rnrj 

*; 9T11{ 	'1fliq 

c3 

the GvwahtI Inch 

>- 

I: 	- -.-----•-- -------------- 

I 	 Index 

Sl.No. Descritien of the 
	Annexure 
	

Page N.." 
decuments relied upon 

	
No. 

	

I. 	Application 

	

2. 	W No.PAO/6A76/79)/457-60 	I - 
dated 18-2481 

	

- 3. 	Pension payment Order N.. 	2 

S&M/C/O(Cal )_88/889-First page 

	

4. 	Letter No.10/64/Deputatifl/ 	3 

PR_AO/80/3809 dt.10-10-1980 

	

• 5. 	Acceptance of the offer by 	4 

• 	the applicant dt.12-10-1980 

OM No.F.6(82)-19I dt.22-9-92 5 	
1 

cvl No.6(82)-Ic/91 dt.21-6-19936 

C, 	 r' 13 ($- 
• LP 1 / 	 i-95 Ik 

- 	 Signature of the Applicant 

• 	
For use in Tribunal's Office 

Date of filing 

or 

Dte • .of receipt by post 

Registration N.. 

Signature 

For Registrar 



fd: 
	 -2- 

• 	 In the Central Mministative Tribunal 

Guwahati Bench. 
a 

• 	 Shri Ramendra Narayan Qiaudhuri - 

Retd. Pay & Accounts Officer, 

Pay & Accounts Office, 

• 	Geolegical Survey of India (NER) 	• pplicant 

'Prativalaya' Goraline, Laitumkhrah 

Shillong —793 003 

• 	 - 	 Vs 

1 Union of India represented by the 

Secretary to the Govt.. of India 

Ministry of, Finance, New Delhi. 

• 	2. The Controller General of Accounts 	Respondents 

Ministry of Finance 

• 	Department of• Expenditure 

C. Wing, Lok Nayek Bhavan 

Ian Market, New Delhi—HO 003 

3 The Chief Controller of Accounts 

Principal Accounts Officer 

Ministry of Home Affairs, 

New Delhi 

4. The Deputy Controller of Accounts 

Regional Pay & Accounts Office, MHA 

Shil long 

Contd,.... 

t 
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a 

Details of Application 

Particulars of the Ord ers 	(i ) PAO/6/76/79/45760 

against which the applica- dt. 18/2/1981 -- nexure-I 

tion is made 
(ii)Pension Payment 

Order -- Annexure- 2 

Jurisdiction of the Tribunal: The applicant declares 

that the subject matter of the 

order against which he wants 

redressal is within the jurisdic-

tion of the Tribunal. 

Limitation :'- 	The applicant further declares that 

the application is within the 

limitation period prescribed in 

Section 21 of the Mministrative 

Tribunals Act, 1985. 

Facts of the Case :- 

(1) The thief Controller of Accounts, Principal Accounts 

Officer, Ministry of Home X fairs in its letter No. 

10/64/Deputation/Pr.A0`/80/3809 dt. 1010-80 invited 

petitions from the Jr.Accounts Officers (as the 

applicant was then) indicating their willingness 

for consideration for filling up the vacancies of 

Accounts Officers at Shillong, Dhanbad and Bombay 

* on a permanent basis ( A copy of the circular above 

* 	
mentioned is enclosed as Annexure-3). 

Contd,... 

I 
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That in response to that, the applicant 

expressed his willingness for consideration for 

the pest of Accunts Officers in any pay and 

Accounts Office at Shillong if hw he was 

appoinied on a permanent basis. (copy enclosed 

as Annexure-4.). 

That following that the Controller of Accounts, 

Principal Accounts Office, Ministry of Steel and 

Mines, Deptt. of Mines, New Delhi vide DO N. 

P5/6/ (76/79) dtd • 18-2-1981 appointed you 

applicant as Accounts Officer in the job of pay 

of Rs.W-40-1O0O_EB-40-12_00/= in the Pay & 

Accounts Office, (351 (NER) at Shillong under the 

Deptt. of Mines, Ministry of Steel & Minis 

Govt. of India on an adhec basis. 

(A copy of the DO No.PAS/6(76/79)45760 

dt, 18-2-1981 is enclosed as Annexure-I ) 

That as stated in sub_part(i) ihid, my option 

was obtained, for consideration against vacancies 

on a permanent basis and the post of Accounts 

Off icer in the Pay and Accounts Office,GSI(NER) 

was a regular post and therefore offering an 

adhoc appointment vide iinexure 2 was against 

the policy and principles of appointment and 

continuance thereof was a violation of the 

assurances contained in offer of appointment 

vide Annexure 3 and accpptance conveyed by 

the applicant vide Ainexure 4. 

Contd . • • . 0 
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yv,  

(v) That a Copy of the appointment order vide 

Annexure I was not endorsed to the applicant and 

before even he had seen a copy of the said order 

appointment he was released by the Dy. 

Controller of Accounts, Regional Pay and Accounts 

Office (IB), Laiturnkhrah, Shillong in the 

afteinoon of 3rd March, 1981 for the applicant 

to take over the post of Accounts Officerin the 

Pay.& Accounts Office, Geological Survey of India 

Shillong and the applicant, when released had no 

knowledge that the appointment against which he 

had been released was on an adhoc basis, 

NO That it was only by around the last part of 

April, 1981 that the Applicant knew all condi-

tionalities impossed in the order of appointment. 

It was then tea late to raise much hue and cry in 

the matter as sufficient time has elapsed and 

also because three conditionalities were not 

there so far as his own appointment as AO was 

concerned and he was hopeful that the position 

gould be set right in due course, 

(vii)Three conditionalities which prompted appointment 

- 	 on an adhoc basis were as follows:- 

Lest 'the be claims of seniors, who might 

have to be accommodated, 

Lest th,e be claims from eligible Scheduled 

Caste/chedulod Tribe claimantswho might have 

precedence over him. 

- 	(3) Lest tie i&t final determination of seniority 

change the position interse of the applicant. 

Contd.... 
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(viii)That nbne of these three conditions mentioned in 

the prceeding sub-para was applicable in my case 

and thugh it might have necessitated at the 

initiai stage as a matter of abandant cautián, the 

same nt being applicable could have been deter- 

mined oon and fresh order of appointment on 

regular bais issued by the competent authority 

within a reasonable period of time of about a 

year or two but no such orders were issued. 

(ix) That rwwithstanding the applicant was' being 

treated lin all respect and manner as a regular 

employee and not an adhoc incumbent in the post 

as could be seen from two instances cited below: 

At the time of promotion/appointrent, the 

applicant was as stated herein before was a 

Jr. A.O. in substantive capacity in the scale 

of pay Rs.550-25-750-EB-30-900/=. In this grade 

while his juniors were given prometi.n as S.G. 

Jr.A.O. in the scale of Rs.775-35-880-40-1.000/, 

the applicant was not brought in the S.G. Jr.AO 

in consideration of the fact that he had already 

been appointed/promoted in the highEr grade. 

That 80% post of Jr.A.0.s were upgraded as 

Asstt. Accounts Officers (Gazetted Group B) 

in the scale of Rs.Pv0eO0,.Z/OO1?Yi 32-0 

w.e,f. 1-4-87 but the applicant was not included 

in the list of such MOs in view of the fact that 

the applicant was already made an A.O. 

Contd.. . 

- 
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That therefore the applicant did not make any 

representation at that time in view of the facts 

stated in the preceding pare as it was found 

that he was deemed to have been held as regular 

Accounts Officer, 

That the Govt.of India, Ministry of Finance, 

Deptt. of Expenditure in QM.No,F.6(82)-I/91 

dt.229-92 provided for a promotional grade 

scale of s0075-28OO-EB-10O-4O0O/= comprising 

80% of the sanctioned strength of respective 

Audit & Accounts Officers, the order was mad.e 

effective from 1-4-82 however the benefit of 

fixation of pay on notional basis in the promo-k 

tional scale of Rs2,20-4O00/1 may be allowed w,e,f, 

1-4-1987 or from the first of the month following 

the month in which the Officer completed 3 years 

regular service in the sc1e of Rs,2375-75-3200-

EB.100-3500/ (A copy of the G.I.'s OMmentioned 

ibid is enclosed as Annexure 6), 

(xii )That the applicant retired from the service as 

Accounts Officer in the Pay & Accounts Office 

G..I (NER) Shillong on the afternoon of 31st 

March, 1988 after rendering more then seven 

years service as Accounts Officer in the afore 

mentioned Pay & Accounts Office and though he 

was in the reckoning for,the notional fixation 

as however he had already retired, the order 

Annexure was of no effect as such, 

Contc]... . 
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(xiiii That however by another O.M.No.6(82)-I/91 

dt. 21-6-93, the Govt. of India clarified the 

M. dtd. 22-9-92 Mnexure 6  and allowed notional 

fixation of pay in respect of k,dit and Accounts 

Officer who had retired between 1-4-1987 and 31-3-

92 subject to the conditions enumerated in the 

Ministry's O.M dt22-9-92 - 4Ann - ( copy of the 

O.M. dt.21-6-93 enclosed as Annexure - 

That the applicant was entitled to have his pension 

recalculated and ref ixed on the basis of the 

notional fixation in the higher scale of pjpQ-

4000/= but no refixation of his pension has so far 

been done, and the same remained as before as made 

out in the scale of Fis.2375 - 3500/ 9  which also 

indicate in clear term that the applicant was 

construed as a substantive appointee  in the scale 

of Rs,2375 _3500/, 

That the exact reason as to why the applicant was 

not ç  iven the  ref ixation of the pension amount in 

terms of the latest OIVI dt.21-6-1993 - kinexure - 

is not known to the applicant, though he had a feeling 

that it might be due to technical ground of the 

applicant's being termed as an ad-hoc incumbent 

though in fact and in law he was being treated 

as a reular even a substntive appointee in 

the Grade of Accounts Officer. 

Contd. . • . . 
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(xvi) That the applicant having already retired from 

the service was not aware of the said O.M. dt. 

21-6-93 till end of July,93 and immediately on  

knowledge of the O.M. ibid made a representation 

to the Controller General of Accounts, Ministry 

of Finance,Deptt. of Expenditure, New Delhi on 

2-8-93. This.was followed by aricther represen-

tation dt.15-10-93 and yet another on 31-8-1994 

and lastly to Hon'ble Smti Margaret Alva,Minister 

of Personnel, Public Grievances & Pensions, 

k 	 Deptt. of Pension and Pension Welfare, New Delhi 

'J 

 

0 on 5-10-1994 but without any response so far(c4 
- 	f 	 j4- f. 	94 a4d 	IQ. 94 	 o 

p 
5. 	Grounds or relief with Legal Provisps 

Breach of offer made and accpetance thereof. 

Appointment on ad-hoc basis in the face of the 

offer of posting on a permanent basis and 

acceptance there of that posting be on permanent k 

basis violates the sanctity of offer and acceptance. 

Retention of an employee on ad-hoc basis for a 

period as long as seven years inspite of availa-

bility of a regular post and appointment and working 

against that regular is highly arbitrary and 

violates the principle of rule of law enunciated 

under Act 14 of the Constitution 

Reasons for which ad-hoc appointment was given were 

not there initially nor at anytime during the long 

seven years of holding the post by the applicant 

and his service should hive been regularised. 

Gontd.. 

4 
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Such prolonged ad-hoc employment against a regular 

vacancy was against, the policy and principles laid 

downs 

Such prolonged ad-hoc employment against a regu'ar 

vacancy with requisite qualification was against 

the various rulings of the ipex Court as also the 

C.A.T. in this behalf. 

For, reasons already cited his services were 

already deemed to have been regularised. 

6. 	Details of the remedies exhausted. 

presentation made to the Controller General 

of Accounts, Ministry of Finance, Deptt. of 

Expenditure, New Delhi, who happens to be the 

Cadre Contralling_Authority of the Departmen-

talised Accounts set up of the Ministries of 

the Govt. of India. 

To the Hon'ble Minister of Personnel, Public 

Grievances & Pensions - Deptt. of Pension and 

Pension Welfare, New Delhi. 

7. Matters not previously filed or pending with 

any other court. 

The applicant further declares that he had 

not previously filed any appliction, writ 

petition or suit regarding the matter in respect 

of which this application has been made, before 

any court or any other authority or any other 

branch of the Tribunal nor any such application, 

writ petition or suit is pending before any of 

them. 

Contd..... 

vjJj 
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8, Relief(s) sought : 

In view of the facts mentioned in para -6 above 

the applicant prays for the following relief(s); 

(i) Declaration of the applicant's ad-hoc appointment 

as a regular appointment after the expiry of a 

reasonable period or not exceeding two years from 

the date of his taking over the post of AO in the 

P&A,O, GSI(NER) Shillong on 4-3-1981, if that had 

stood in the way of refixation of his pension in 

the upgraded scale of Rs00-75-280..EB_loo_40o0f. 

- (2) Refixatjon as of his pension in the scale of 

H 

	

	 R500-75-2500_EB_100_40O0/ after giving him the 

notional pay fixation benefit w,e.f. 1-487, 

9, Interim order, if any, prayed for 
:- none, 

10. In the event of application being sent by Registered 

post:- the applicant desires to have oral hearing 

at the admission stage. A self addressed inland 

letter for facilitating intimation is enclosed, 

11, Particulars of Bank Draft/Post1 Order filed in 

respect of the application fee. 

D5TA, 	 1O. 	,--&4 

L 	 CY9  

Co nt d . . . . . 

J'~ 
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12, List of enclosures: 

1. iApplication 12 (twelve) pages 

2 • OW No. PAO/6 (76/79 )/457_60 dt 13-2-81 

3. Pension Payment Cder No.S&M1/CikO(cAL)/88/889 Firstpage 

4 • Letter No.10/64/Deputation/PR.0/80/3809 dt .10-10-1980 - 

Acceptance of the offer by the applicant dt.12-1O-1980 

owl I4F,6(82),Ic/91 dt. 22-9-92. 

OW 1\16(82)1C/91 dt. 21-6--1993, 
4- 	 ,L&- 	- 
flp y_.J 	 srn-: ro 9 

t. 	i.z:- w_ I/2.19c Vefitication 
All  

I Shri Ramendra Narayeri aiaudhuri, son o Late 

Upendra Narayan  Chaudhuri, aged 64 years workin as 

retired Accounts Officer in the P & AO, GSI (NE ), 

Shillong, 	do hereby verify that the contents of 

paras 1,4,6 and 7 are true to my personal knowldge 

and para 2,3,5 and 8are believed to be true on legal 

advice and that I have not impressed any materl 1 facts, 

Date: - 0--\9 

P1 a c e. 

H 	 To 

C 	k1b 
k;?P ii C ant & 

The Registrar 
Central Mminis-trative Tribunal 
Guwahati Bench, Bhangagarh, 
Guwahati ... 15 
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• 	 -4, 	I 

hri R.U. Chaudhuo,  pzes.nt,yw.tkinao 
3r.Iiccounts Of ficer - in i4nlsiry . Hobo AU.ixs, 
rhUlon i hereby 	dbytfloJoint.cxUt'y 
and Fjnjncjal Advisor £'opartront of Mines, 4 
ACCOWU Qffj: tIWL'4ay t Accgunte Office,.. 
Geologicat Survey of rb%di 	1Aw.c and tdEai 
pey in the relevant ado of 
iZX) fre the dat. efte$A cvot aa ?.y t Accutato 
uff1c, 	)1'; cal urv*y of India, fllon, 

U 
iontiiollor
opies of 	report. .aey b. sent t* the 

 of dccount9, 	tDiCi Survey of Thdio, 
\tLô.& tIrt,bourne oad1  Calcutta and to thio office. 

Tue appeintrnont ol uj 4• 
Aocaunts Officer is on - ipuret Ac$-h 	is and 
without pr uW.c t the 	s o 	o srn re 

j( iflC1Udifl!3 CtaiJ!) Lot 'tHL'V)t fl 0 tX)StS of 
(J SCnfih pendin) d etThthtion of terse itQtit 
II *1 JAOs. Th e&thOC fV%Ce rende 	Will not 

, bestow on hir, any ci .zIot xe,.plax  appointment 
%Q the 	ul A U n'jr. the ad-hoc sorvic. rendered 

• wi14-ci,unt fo 	pc:enof ieonfixmtion, oanioxity 

• •4 	 4?içic. 
h-".. 

(V. Vjsuthvan), 
-- 	 • ., . onttollet of 0=0WIts o  

Tt373)4 
Ti 	 •' 

Cantroli.r G4rwxI of Iccouts, Lok Uayak 
van. IQui 14kt? l 	LI.lhi 'w. c.t his

Irder/hitlon9(Vo1. 
- dt. 4.L.Bt(-c-opry rocotved an 1U.2.BIJ. 

The Qief Controller of Accounts, Iinistry of 
- Hno Affairs, tew Jelld for necessary action. 

	

• 	Shri 
- 

 
from hiq post irnodioteIy wid be direct..od to 

- r1port t Accot ti'fltticor, in 'y . Accounts 
,J Off ici (L, brt Lostern 1 4rjinn, 5htfloncj. 

ControLler of Accounts, CiLIccunts uff ice, 
(!;1, lCA arabsurne ad, C1jIcutt-7)).)19 
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Amount of 
monthly pension 

Relief in pension \ 
Total monthly 

amount payable Date ZAu t 
___  6 

I. 
((f 

e.i'ov f'gcj. 	'&et 

42.'C4LA1 &J • 

Date of death of the pensioner  
, 	•0 	. 

Date of remarriage or death of the widowfwidower
.  

_ 	.....•. 
I 	- (To be filled In and attested by the Treaswylde6ignated officer of the paying branch/Pay 

and Accounts Officer). 

(C/JWZ 

- 	

PENSION PAYMENT ORDER 

PENSIONER'S PORTION 

- 	 - 	 I 
4 

q— 	 P'jA' 	 Z4 

. Date of 	Retirement ......... 

Date of Commutation  

Reckonable service.j 	 - 

(years.........._....months..__....... 

Pay atRerement: 

Commuted portion of Pension: jj,, 	

0

rMi.aei 
'1 

• 	Debitable to._ 	 .... 	 . 	........Government 

Head of Accou71.Pension and other Retirement 

't 	Bene1ts etc. 
Major Head 	

.giiperannuQtin f: j j.ju f Minor Head 

Voted/Charged 

pcirsn 'Retiring • Name of Penoiner, service tá whi h beTonged and post last held......... . ...... 

Name of his wife/her 
 

Cfassf Pdensior and 

comrerrent 

Date or Approxi. 	Religion and 
mate date of birth 	Nationality 

Residential 
Address 

1 2 	 3 .4 

q , 	i 

LrtP 	I 	) 
f•7 

. 
o 	'- 

' 
ç 	, 	/ 
'q Qy' 	.40 

£ 

Family Pension  

p, ) 

áiJ 	1064 

Cc. rzo (L/1t J 

I- 
 
- 

I 

	

L 	 1.. 

	

Z 	f 

	

- /t4 	c 1 31 C L 	ici 4 
£ Indicate class of Pension here. i,O4( 

I 

- 

t- . 

rW 
1eeliHcU 

G.S.L, i 	' 



L d 

No. 	 Dated,the " 

Sir, 
I' 	 UNTIL FURTHER NOTICE, and on the expiration of every month be pleased 

to pay toSJ 	 r 	 1sum of Rupees 	/?'"fr 	p- 

(less Income Tax), being the 	amount 	of ,  ...... 	 -'-'-.. 	
.......... .........pension 	plus 

Relief thereon as 4 " 	
.ç-'.  ..... upon the production of the pensioner's 

portion of this order taking from the claimant a receipt of the amount according to 

usual form. 	The payment should commence from ..._'2 
Arrears of pension'family pension and relief thereon @ Ps 

(Rs. 	 .--- .......... ,,,_,,P.M.'lfrom 	.- 	to 

may also be paid to Shri/Shrimati ..- ............ ................... 

Due to the death 	of 	Shrj/Smt. 	..' ............................................................ 

In the event of the death of Shri/$t 	Sq-s 

Family Pension may be paid at the rates indicated below to Stni Smt.  

 till the date of her'l3i 	remarriage or death, whichever is 

earlier (on the 	receipt 	of death 	certificate 	and 	form 	of 	application 	from 	widow! 
widower). 

 
1. 	Rs.(QQ..f'PM i9s 	 ) 	*uPtO  ..

- 
,(...

................... 

2 	Rs 	 )from 	CT 
(for a period of seven years or upto the date on which the deceased 	would 	have 

attained the age of 65 years, had he survived, whichever period is less). 	 / 
To 

The 	 Pay and Accounts Officer 
Accounts O?c.r' 

Ji...................................  --- .........CA,, CAO, 

ell 	(1 .1esan3.on 

Note (1) 	No pension 	shall 	be 	liable to 	seizure, 	attachment 	or sequestration 	by 
process of any court in India at the instance of creditor for any 	demand 
against the pensioner (Sec. II, Act XXIII of 1871). 

Note (21 	Payment under this order is to he made only to the pensioner in 	person 

with the following exceptions :- 

ci 
01 3  

To persons specially exeniptedby Government. 

To females unaccustomed to appear in public and to persons unable 

to appear on account of ilInes or bodily infirmity. 

(Payment in both cases (a) and (b) is made on production of a 

Certificate signed by a responsible Officer of Govt. or other well known 

and trustworthy person). 

To any person sending a Life Certificate signed by some persons exer-
cising of powers of a Magistrate under the Criminal procedure code,or 
by anyRegistrarorSub-Registrar appointedunder thelndian Registration 
Act, 1 908,or by any pensioned ofticer who, before retirement, exercised 
me powers of a Magistrate or by any gazetted officer, or by a Munsiff 
or by a Police Officer not below the rank of Sub-Inspector in charge 
of a Police Station or by a Post Master, a Departmental Sub-Post 
Master or an Inspector of Post Offices or by Officers of the Reserve 

? Bank of India and Public Sector eanks or by the Head of a Village 
Panchayat, Gaon Panchayat or Gram Panchayat or by the Head of 
an Executive Committee of a Village or by a bank included in the 
second schedule to the Reserve Bank of India Act, 1934 in respect 
of a pensioner drawing pension through that Bank. 

In all cases referred to in clauses(a, (b) and (C) the disbursing officer 
must at least once a year require oroof independent of that furnished 
by the Life Certificate of the continued existence of the pensioner. 
The pension shall not be paid on account of period mo'e than a 
year after the date of Life Certificate last :eceived, and the disbursing 
officer must be on the watch for authentic information of the decease 
of such pensioner and on receipt thereof, shall promptly stop 
further payments 

Note (3) On the decease of the pensioner, this order should be immediately returned 

by his family to the District Officer with a report of the date of his/her 

decease if the contributory family pension is not admissible to the 

widow/widower 

In the evnt of the death of a pensioner governed by C C S. (Pension Rules within 

a period of five years from the date of retirement, the following benefits are 

admissibl4 under certain circumstances 

Gr tnt of family pension to the nominee, or in absence of nominee, to the 

per on mentioned in Rule 55. and 

Pa 	ent of a residuary gratuity under Rule 50(2) ibid to the nominee, or in 

ca. s where there is no nomination or where the nominations made do not 

suL,  ;ist, to the legal hir of the deceased. 

Formal cIa s for these benefits duly supported by legal authority, where necessary, 
should be tihmittr1 to the Hd  of Office  

-_i:.... 



Dated the 10th October, 1980. 

To 

The Dy. Controller of Accounts 
• 	 Regional Pay & Accounts Off lce(Th), MHA 

• 	 Near Laitumkhrah Market, 
SHILLO11G7g3003, 

Subject : Filling up ofhte vacancies of Accounts Officer at 
Shillong, Dhanbad and Bombay. 

• . .. . . 

Sir, 
I am to state that it has been intimated by the 

Controller General of Accounts that a few vacancies of AccoUnts 
Officers are to be filled up imeditely,  atShillong,;Dhanbad 
• and Bombay on permanent basis and no request f or rexansfer to 

any other station will be entertained lateron. Annertaking 
is to be taken to that effect from the officers recommended 

• 	(In duplicate). 

You are requsted to recorrended the names of xx 
• 	suitable and willing Junior iccounts Off icdrs with 8 years 

service in the gra0e 0  Your recommendation should reach this 
office by 16th October, 1980 at the latest along with the 
undertakings.. It may pl.ese be confirmed that no disciplinary 

• proceedings have been ixkimxkRfft= initiated or are likely to be 
initiated against them and •that their conduct is not under 
investigation. 

This may please be treated as urgent. 

, 	4? 	••. 

£ 

. 	4t; 

s7NNEXIZE , 

No 10/64/1)putFItiGn/PrO;%o/3Q/3309 
d' pRINCIPAL ACCOUNTS OFFICE 

MINIrRY OF HOME AFFAIRS 
N0I1 BLOQ( 
NEW DEWI-110 001 

: 

of 

;Vr  

- 	 -r  

Yoffrs faithfully, 

Sd/ 

Accounts Officer 0  
S 

1 

I 

'I 

/ 
I 

I 
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• 	 (1fWOufl Pxvper CnbJUi) 	 7T 

To 

The Chief ControLLer of Accounta, 	 V 

Principal Accounts Office, 
MiniBtIy of kime Affiira, - 	

• 

overnwent of Inctia, Notth BlOCK, 
V 	 NewD1hi 110 0010 

8ubeoti' FiUing up of the veøe,tee of Accounte Officer at 44.UoLj, •• 

• 	
In response to letter !4a. 10/64/i)eputition/Pr.AO/3O/3d09 dat.d 

V 

	

	 10. 10 9O' on the subject xentioned above, I beg to state that I as wiUi to 

• be con3idered for the pot of Accounts Officer in sny of the Pay & Accounts 

V 	Offices at Shillong, on permaient baaia. 

• 	 In this connecthrn I beg xIa, to state that I vLLL not seek re 

trsueIer to any other etation later Un. 	
V 

V 	 V 	 loure fat thfully, 

V 	 (pjjpj 	LAN cAUDflUiI) 
V V 

	
Jt)orioounte Officer 

ted* &hilicng the ,)}Cct., 1980. 	V  

V 	

V 

11 
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.•' 	4!/ 

Po.F.6(02)-IC/91 
Govorttmgnt of Indit 
Minintry of Finance 

I)eptrtrnetit of ipenditure 

New Dci lii, to 22nct iot. '  1 92. 

orric S' M _;,` _1101L,fflDUM 

Subject: Cr'tion of a proniotion1 L:r 1Je of r.2200-75-2800-
Ji3-100-4000 for the Audit Z. \ccounto Oflicers of the 
OrgLhincd ccounth 0dvo:3. 	

1 

Conaeriuint upon re-structuring of til'o Indiin Audit 
and Account;s Departuent, 80% of the po:'to of :uditors and 
Section Oficer(AUdit) were p1.ced in the higher sci10 of 
flt.425-60() and fts.650-1040 repeot1.ve1.y 	1.3.84. On the 
reco1n!nnnthtiOx1 of• tho Fourth Ccntrl P'y Cordriifi8iofl that thore 
should be hrod parity in the pay ntrne!,ur'i of nccounti3 arld ,  
Aurh.t otaff, the re-structurini Uchme uris extended to the 
ACcoonLn 3tff w,e.f. 1.4.07. 1-lowevor, the cadres of Midit/ 
Accounts Olficoro wçrc not restructur'I. 

	

2. 	The matter reg'irdinq grant of an appropriate scale of 
pny to the iudit/Accounts Officrc his, therefore, been under 
considerixtion of the Govt. for some time p;st. Keeping in 
vier the duties and responsibilities and the functional needs, 
it has now been decidcdto provide a promotional grade in the 
scale of p.2200-75-2800--1J3-100-4000 for ,udit/Accouflts Officers 
in IA&AD and other Organised Accounts Cadres, except Railway 
,CCUUfltS Ca1re. The number of posts in the promotional scale 
of g..2200-75-2300-EB-100-4000 will be 80% of the onctionod 
streri'th of the respective cadres of Audit/jiccounts Officer8. 

	

3, 	VIto iuiii1/Account;o Officers in the rictle of ris,2375-75- 
32OO-(J-1OO-35UO with t minimum of three years' regular service 
%:ii.L be oliibio for pro:iation to the i3cale of .2200-752800 
13-100-400Q. The prouotiis will be made after following the 

'tUC process of prottotion :y adopting the prineiplo of soniority 
c11i1:-l'ine00. As the poste in the sc:ile of fl22O0-'72800BB 
WO-4UO nrc in the..function11 promotional grade, benefit 
of jf.:.22-j.(.)(1) (old FR.22-C) will be adjaisoible on 
:p oin titm t to this scale. 

	

1. 	Ti ci ssificution of the poit of Audit and ;ccounts 
the sune i • e . Group' B' even 

It; 	•1- j)rtotion to th; scale of p.2200-75-2800-EB-10O- 

.. 

	

• 	'\V- 	' 

• 	
• 

	

( 	
•. 	- 

	

,• 	. 	" 

< 
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- 	
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Thone ot'rIor 	iail be o flee tj.ve froi;i 1 . 4. 1 992. However, 
ole hcn'iCi I: of f1' I;ion of pay oii flO 1oWtl b'toj0 in ho prono-i oii'j nirlJ 	ol p- ?2()J... 15-2oo_i 	 ni y 3e 	] 1 owed e • f. 1 . . 1 o)fl7 o. froii the firs 	of. tho ioii th fo1).ojnp the mont;h in w)i.i tlio officer completed 3 yeirs xeaUiar service r 

AUdI t/J'rcoijnts Officer in the scale of 
P.2375-75..3200_3_ 

100-350o, whichove1 is later, subject to the ava.labi1ity of 
po&its in Lhe promttori.il grade. lb arreurs of py will be ;'dmIwij 	Joe Ilie period prior to 1 .4. 1 992. 

rc1e 	i;Ue in conruitatjon with the Coinpto113r and Auditor (]oneral, of India In So f 	a the 	ro1at to 1ndia iwdit & Acemints Departn:t. 

hind! Verrijon 13 :Lttflctid. 

•• 
(.—rUup ) 

J0IIII "LCtti,1flT £() 11LP GOVT, 0F INDIIL 
To 

The Conptro110 & Jtu(jjtor General of india 1 (with usual number of spare copioti) 

Finwcji dvisej (D(-, fetico Serviccu) 	. 

Controller General of Defence Accounts 	 l • 

flon o.11 er (c,raj of Accoj ts, 11111j try of Finance. 

hl3mbr (Fint0) , 

 

Departmen of T2J.ecornunjcatjc 
6, 	i: (Finniico) , J1)lrt,( t of i'oj tr. 

J - i1j  - 



Alvwnp"E 	 C4 
Io. b( U) 

Go'ie in.t: t 01 In.:;). 
i in i 	t,i' 	o 

	

1)cpa r: Lti:n t of 	I 

II";, 1)c.1ti, 	Lh 	21n1 

	

Ot17 Ic; 	it 'i  1 1011 IIIM1j 

Suhjec : Cre:tti.ori of a p;'amniion1 r'ile 01 rs. 22'@-
75-2OO-j3-1QO_1QQO for tLa idi t & zccounti 

- 	 Orrice1s of the Or;nised -tccounts Cadres. 

The uudersi.ried is diretsci :o rfer to this Hinitry' i 
Oil. of evri rununor c1t O(l 22.9.92 on the nubjot men IJ onod 
i hove t) thi LO nty ti t Ihe 'lCU lion 0 t' --' 1AouJ.n(7 no 11 otti. 
fix.ttion of 'nay in i:esect of those .tuc11t/.ccoi.ints Officcri 
who had retired b3tteen 1 .4.81 nd 31.3.92 for the purpoJq 
of rcaicuJj?tion of thiir ension has heen under coridrJt-
t:ion of lr Govo rliri1n t for iou tiie 

I I hs now been docid.d to allow notion1 fi:tion 
1' r"'v 	I n 	rr 1> r, I; 1) 1 	 / 	t)'t1 	fl Fl i 	ri uho 11 , 111 

	

tti:od tu tJtj&0 1. '3. U! 	tI 53. 5.9. 	;h3i:I to thu tunihI thin;; enumerated in this L1ni:trj's OM. dated 22.9.92. The piy 
so fixed on not I 	3;tja sh1,1 C'illfl t for pension only 

ii 	t 	 fl 01 1 	ft 	(11 t:t.a1 	lvj 1 	I  
iuieu, 1912. No at'reri 	pay O3.• pension on acconnt suCh 
no tionL1 fixation of 	y :;hI.i hcwnver, be payab].2. The 
uffliancod pension will l;e payablc only £r.92o!1wardJ. 

These ordoi' 	i.:;uc in cW1sI.i ti Oto n ;,i th the' CO1p ho I I ' 
and .LUd I to r Goner t 1. o f In i i in :o f r ao Ihiee i:e.1 a I.e I, 
indian tudi I and .ccoun tn JJii tmtii L. 

 'fhis 	iisue. 	in 	onu1t...tion wi I.h Department of Penaini, 
;i.'10 	t.hei r  

\C \ 
l(ui 

Ijirector 

To 

1 	. lhu 	(Jomp hi:uI. l.u.' . 	twli Ltr 	(wIlcrJ I 	ol 	111(1.1 	t 
(with usual numbur of 	copiei) 

 Financial 	,.,dvis:21- 	(j)ofence 	Uer;icc.;) 
3.. Cant oiler Gener I 	oi, 	.cco'.)nt:;, 	Ni ni,::lry 	or  

of 	i.inc  
i 	I. 	( 	I 	J 	t:c'':h:lI1 	i 	t:s (I. 	! 	( 	H 	. 	•' 

LII) IL. 	i,', 	1,1 	lI 	fl. 	i 	) 	, I 1' 	i 	(i' I .' 	n L  
• j) 	:. r IL( 	L•'t 	lOL,  

• 	•., • 

Pay & Accornt, 
G.SL, 	r 
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7 	Mity or Pnee, Daparttert ot pethiture, 

Lok rak Bhm , .Rcoi No 714, C. Wthg. 

Sm De1hi11O. /  

SUbjedbs*# ztion of potr1 grabe tt Re 27O-S-103..40)0,4  

• 	for the itLt 4 Acou& Oi'iicers of the XA & M) an other orgxiieed 

AOLUt 	rG$. 	•• 

I beg to invite a referiee to i' rapresentation dated 2.8.93 

( COW eneioeed for reay roreroèe) 'a tb subJEt cited at,ovi, iequetig 

1or goodseU kincUy to fur ie with. tb 1xwofit • f oUrn1 fixztion of 

payIn the dev3p, or ri 2200 	0/.. for he prpóTe of y poirnr7 benfite 

a.ftor rr iti of the ei,iot sf ny dhx sérvioe in the grda of Pay 

• 	•d ôccrt3 OfTior.t  Dpti. now I h 	ot yc*t boon fvoud with exw  rp1y. 

Xn thie cc 	tion, .1 y neation thztt, Z betppi to coie acros 

t ).O. 1te brig O.A 32314// 	 dated. ))...93 

iud by Sri SJ. 	ny ontroikr General of Aoourt, tow D1bi 

• • 	fl the ciof CftroUr of Mout/ Cortro21or of outs/DyControthr 

of Accetits of tc varou U 	trin, aflowg ntio1 fixaticm of Pay,  

in r/o hcoi Offiezs uho 1d ret1ret Fj,tw 	1.4,7 wd 91 .3.2 in 

the pDo1otictw11 grade of R 240 iO'/. • But to iy 1etr isaay, I tnd - 

I y itrn that I jttied ag Ny 0A 4ccomts Off iner i 

the offi.c of PAO G31(), SU1ong id'-r t intry of Hnø on 

4.3.$1 ai4 retircrl w.e.f 31.3.3 (A) on upoz iwat5 wtb,ut any 

intepLian t 	znor ; pviod. of ncrc t 	7 yor of vrvie 

to 1. '0 totej 45atiefa ot.ion of j 

X wa confident, sir, that aitboh j 4a is rf thr 	is- 

s't. 1ftt 	vt,o JA the Prmaotional gre of Off ie in t1v grado 

• • 	
of 2200O0O/, 17 co h not been 1ot 	hirt. 	your. góo&olf 

Eby 	p.bhotc to 	 of tiie etff nd eficrs o' the 

depatnertlie(d kcmy3tQ. 



4 	I would , th.ref.re , once gai pray to your gdself ki*dl.y 

to look isto the T1attr and issue arderi aUe'1*g me the be3..fits 

of *otio*al fixation of pay in the preistisisi grade of RI 220O- 

4000/... to this posr pesiesar at aiisarly date sad for this sot of 

your etreils kidvesa zf I OaU over reaais gratóful to y.u. 

Yows FsitftUy, 

Rmv cLc 	
ci)  

ptialeya, Geralise, Laittnkrak, 

illesg-793003 

2L 

. 



ojec&. ireati: or:  .oi*otioue grade or Re oQ)U 
for the Ai1it and Accounts Of1cera of 1AD ad other 
organised Acoomta Cadre. 

Respected 3&r, 

I am to invite a reference to the Oovtf of India, Ministry 

of Pinance, Deptt of Expenditure (Lio ( 2)1C/91 dated 22-992. 

• 	regarding creation of .  a Promotional (mde of Re 2200 75-2D0 10040O0 

for the Midit '& ccounta Offoers of IA & AD and othor organised 

Acooimts Cadres as well as G.3. Ministry of Pinace, Deptt, Of ftendi. 

ture G4.No. (82) 10j91 dt 21-6-93.0n the subject mentioned abova and 

to state that Gdt4l of India has now allowed national firation of pay 

• in respect oLaiit and Accounts Officers who have retired between 

14487 and 313-92  subject to 	ition laid down in the Q!. dated 

92 As b pay o fM on netion4 basis wall count for pension 

• 	• 	 • 	• 	• 	Submission 	• • 

1at., air, while I was a Junior Accounts Officer in Regional Pay 8nd 

Atcouhts Office (L'' LR.A.. :ilong a orou1ar for fiithg the 

veeancy of hillig, Dhanbad ath ?*bay on pezanent basis. wainued 

• by the frincal Aedomts Office, Ministry of Rome Affars, Nev Delhi 

• at the instanae of Oontróiler General of Accounts under letter Wo 

10/64/Dputatio'PrIAO/80/j 	tit 'iO.10. (Copy enclosed). Ince 

The offer was for filUng up the vacant poet Of Accounts Officer at 
Shillong on pernezent bwie I accepted the offer and aubnittsê my 

catd1dature epecfical1y stating that I qi willing to be considered 
for the poet of Accounts officer in any of the Pay & Accounts Offices 

at ZWnwg on permanent basis (Copy of my letber of aCceptance enclosed) 
Accordisgy Iwaa appointed as A000tts Officer in, the Pay & Accounts 

Office, Geological Survey of lfldia, (North Eastern Regaon) undor ,  Deptt. 

of Mines,, at Sbiilong on Adhoo Basis and I d1harged ray duties in 

this Office as PA.V0 cx* D.Wo as well as Read of Office for tns 

Staff of PA. O. from 43i981 to 31 	 long 7 years 27 

days with beet of my ability and cezity 

l 



FtZ 
j / 

/ 	
it Is vory vory ofsrtiaists that th thsis va so let 

I.e 
 .4ff es wr part in the dism.r'ds it wq daties and ôugoi 	 U 

0. s 
	as vs2l as Bud of (ffiss - &Alan i*s takem is 

the C.0.A's sftiee to regu aria. 17 avi.s iiklah I .sl.$ad OR 

>1 	•P.aaest basis, till the date I retired fr's. ssrsis. (1. 310019000 1  

An rsards rsguleriuti* of ed4sse preseti.if ,.1abst I vseld 

iavits slitsatim of the ,'eipset.d Cestrollir Gessiel of £oos to 
Cs.trsl adainiitr ti,ii Tribiaa]a Delhi's J$i.iieat is the cm. 06  1s 

ill# of 1987 decIded w 37/29th $iy 1991 reapestiit( &at Pirkas To 
hics of bdis & stbsr..* Wi1 prommelft the Jadsisimt the liars.d 

Jadges of the ?r1bs1 held that "the psrpess of O&bg Muss pa-
'gibim is to tide over the iasidiat zs.4s of the M.iaistrati by 

askift shert torn stop.g arzMgs.WA  AW arrs.gies.t f as0 basis 

for ever ese or ia two years loses ito Charsetir of adhso or 

tsp.ap a ras.asnt.4  it vJU therefore, be spiast the spirit it 

prlielplss of nabir.l jastice to treat thi sãvice of the aç1Ist 
for  ~ 0 year@ as a&@06 , 6 j jig it  wag& be mfjjr to igasre his 

a.rvies by 11akI it with i]orImm assrtaizity or .ga1aristtIas 
particalarly wbi be has proved his opsbility to bald the post tsr 

8 yesrs'i k the iastsgt ease I vs*M as Pay and A qggotg Officer 

• u bravl*g & lisbureing officer as wS]l as Issd it Off is. for 

P.A.Oa Staffl for lemj 7T.ars .4 sbsvo fr's. 4.3-.01 to .3..1998 
On vbioli dat* I retired tics .srvies sm s*r ammatim to the best 

atiafsctiom of the ...r1orsJ I say auntiss that Ia porSes it 
the Jadgeseat of the bs.at1s (stral Maiafatr*tiv* Yrib, 
Jew D,1)i I sbos3d be d....d to have been rsgulsriasd as £ost1 

Officirn en 4.3.1983  at least ('sft.r two years of ay Mbso 

proseti.$) 

is ,lav of v  dove abd"Ift of Mwtv I vo.4 reqesit the 

respected CestraUar Gessral Of  A000s.ts kiad]y to lock Into the 

Case of the peer p.sim.er  symj*thitieslly iM lam srd.z'a LIS 
the gegu]arIs,1t1en it v s&aee positim is the post it A.ssits 

Ofti.srfr.edet.s.mt..sbl.s.togst the bsasfitst 

astiend fizatia of POW Is the scale it P s ZOO. 40c0/. tsr the 

sose of psasienary beasfits, rsgaid b@1W had to iy leng peslid 
of sore thai 7 years service as £osmto Micer .4 tsr this est 

it extrs.s klMsa I e'a11 rs.sln .v.r grateful to you.' 

CLcJLu 
m&TIYMAU' GALI iea; 
&xvimm arILLoIc 

Vj  (AU!A) 



'Le  
- 	. To 	 .: 	. 

4 	. 	.. Shraat i. }largaret Alva. 	. 	
. 

0 	
!iater of persoxmei, ptthLtc grievcc8 and ImsiOns  

Deptt 0-f P-03wim Wla OnsiOR VOU8rO
•. 	

' 

. 	AehokRead, 'Nfrvaohan Sadan1 	
. 

New DeiIi 	110001. 	 . 	••. 	-• .... 

J) 	- 	Subject Creation of a pr.notin1 Grade Scale of Re. 220Q-75-2E00" 

7 0e.I4000  for the At.tht md Acceuts Off..cer of I&&M) and 

7 	. .. 	her Orgzised Accounts Cadres.Den3.al of benefit to a 
Socti.i of fifred Accomts Officers of the Depata1ised 
Accounts Setup. 

Rspscted ?4ada, . 	. 	 . . 	. .. . 
I have the honour to aubiiit this repreecntatio* to your 

gracious self for favour of your kind porua and s ipatetc action. 

That, I4adai, Covt. of India, t4$ustry of Fiaice, )epti.. of 

peDdLtUre in their O.M, No. 6(2).iC/91 dt. 22..9-92 accorded sanction to 

the croatian of a proiotonal grade scale of Rs.2200-'75.2800-'-100-'4000 for 

' 	Audit and Accounts Offiàer of the 2AM]) and ether 	anjcd Accounts 

Cadres. SubOequonty the F)nar2Ce 42n3.etry 	theiv O.. NO. 6(82)-IC/91 et. 21- 

6-93 extended the beuofit of NoLonal Patiou of pay for the purpose of 

pension to those of the Accounts Oftieern who rat4.rod betweci 1,4.87 and 31.30 

92. 	. 	.. 	. 	.. 	S 	 . 	 . 

That, I4adat, T may ldndly be pernitted to mention here that 

as Pay and Accounts Officer in the Pay and Accounts Office, GsI(MR), 

Shiliog uaoer the 	sry of Mines, oa 4-3-81 and superannuated on 31.3.88 

Ax1 after randerg a pericci of oro than 7 yearS service without break or 
... 	 . 	 S  

t errW)t i&t. 

That, Madait, 'in tents of G.I. O. Dt. 21.4-93 I a' entitled 

.tø te beflefit of Notional ixat Len of pay b the prematicial. grade scale. As 

such I had subiitted three representations to the Coutrefler General of 

Accounts, Ministry of,  Finance, Deptt. of Rxpenditure, New Delhi on 24-93, 

1 5..1O93 and 318-94 requet,ing him kind1 to favour me vth th benefit of 

Notional Fixation of pay in the aca)e of Re. 	 for the 

purpose of my pezisionary benefits after regularisatim of the period of ny 

7 

S. 



S 	

.2- 

Adb.o Servico is the grade of pay as Acc.u*te Officer. But uptil new I 

+ve 
' 

not been favsurod with a reply. That, Madan t  inapite of the fact that Govt. 

if India, Deptt. of Perszel and Traiziag issued isstruotisa fran time to time 

vile CM NO. 28036/2fl7 Eatt(D) dt. 7.10.77 and 04 Nei 39021/5/83 Estt(B) dt.9.740 

85 disosuraging appsistaent/proaoti.n in adhec basin, I was irregu].srly app.ztel 

as A.ec.uzita Officer in Adhec-basie as PAO,GSI(1B),Sbil16 instead of  in peraa-

nest basis oven theugh the pact was a regular sic, in..defereaoo to the torus it 

the Circulai issued by the (ief Co*trsUer of Acc.unts, Principal Acosunta 

Office, Ministry if B.e Affairs, New Delhi ualei letter N.. 10/64Jdeputatiin/ 

Pr.A.O./80/3809 dt 10.10.80. 

That, 4adan, Gsvt. of  India, Deptt. of peresniel and Training sot some 

criteria for app.intne*t if sfficers in adhec basis such as 

Recruitnent Rules in respect if the grade in queati.n has not been 
fitlILliSOl. 

Aiteidnent to the recruitnent Rules are under Cinsideratisi but not 
finalised. 

When there is an injuctisi by a Ceurt or Tribunal barring fiUfig 
up if the ps8t on regular basis. 

when direct recuitiio*t quits is not filled up. 

When there is a chit torn vacancy due to regular iaoixnbant being in 
leave or an deptatian. 

When the senisrity list if the feeler grade is disputed. 

That, Madam, App.iatnent/pr.nstisn if Junior Acesunta Officere/Aoslatant 

Acesunta Officers to the next grade if prenitian as Acceunta Officer in the 

depart'nentaliaed Acosuats set up do net cue uider say Of the c.nstr.iata 

stated above and there was net bar in giving regular prsn.tisn/appsiztneit as 

Accsunts Officer. Since the recruitment Rules if Central Accsunte Service(Pay 

/ 
	 and Aec.unt Off icois) Reeruitn cit Rules, 1977 had already been finalised and 

cane into f.rce with effect fru April 1977 and is anenduat to the Recruit-

faent Rules was under C.aaiAeratiin luring the period if my aervice. 

(ii) That, !4adan, there was is injunotisn. by a C.mt or a Tribunal which 

barred ny pr.n.ti.z/sr App.intnont in regular basis to the pact if Acc.u*ts 

Csatd............  



Offioóz of PAO, GSI(NER),Shijiog. 

AvIii) In the departnestaliced Accounts Oct up there was no quota for Direct 

J 
	

Recrt 	in the grade of Accounts Officer. 

(iv) The post of Acc.ts Officer, PAO, GSI(NER)SIiiu.ng fell vacant consequent 

on the rotirene*t of regular' incuiibant of the post as such it was a regular 

vacancy. 

(iv) AU pransti.ns/AppointenØ in the grade if Accontn Officers are aede 

fran the level of Junior Acoount 0ffloer'/.p fren Asstt. Accounts OE'ficerg !y 

C.G.A. strictly in the basis of Seniority cmi fitness and through wide oircula, 

tion of vao.ncies, 	. 

That, Madwa, in the Instant caso I was appnintod as Acoøunts Officer in 
adhoc basis against a rogulz' vacancy. Since none of the criteria regarding 

appointing me as Accounts Officer a adh.c basic was present, I was irregular].y 
appointed as ouch by the Controller' if Accounts, PHnoipal Accounts Offico, 

Deptt. of !'thies an a result of ihicI* I an new going to loose ny penaionnr'y 

be*efit, which is the o]y source to fall back upon after rotire,ie*t,* 

That, Madaii, instructions issued b the Deptt. it personnel and Training 

total period for which appsintne 1pranoti.* on adhac basis may be dade should 

in a. case exseed one year: It in any ease app.iatnent is extended beyond one 

Year appravil for the cent inuanco of app.intaent has to be obtained fran the 

De$t, of personnel and Traiing. But that van not done in ay cane at any tiiio 
during ny service period as such it may be asoined that ny appsint'aent en adhsc 
basin .st.od autenatically ceased after the WJW if one year frn the date of 

APPOIntIcAt and I have bécine regular in the Service auo icaU (vido !)eptt 

of perssnnej. &Afi O4. N.. 36011/14/83 Estt. (sci) dt. 30.4.03and30,9 	and 

G.L Deptt. of Per & Try OM Ns, 2&)36/8,7 EoH(D) dt. O.13.88. 

iU 

Thiit, Madwri there have been tnony Court cases an ADHOC APF)INNENTs/ 

Ceatd. ... . . .. . P-4. 
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- / 	ffiO'OTIONS In the recent past by the aggr1ved Gout. oitpleyeee. I cite two CA 

recent judgeents In support of v cla±n for regular1satiE in the pest if 

A.O., P&, aS() Sh.ng which will speak for itself and Justify my case 

for regular app.intnent. (1) In the case between Una Shankar Prasad Vs Lb.tu if 

IndIn & others (Case Ni... 1992(2)AJ 29 (Clcutta) dt. of Judgeii(nt 2.6.1992) 

In this case questien now arises for Cen$iderat2.en is uhether when a person  

sfter being prQ*ted even in adhoc heaftre; is allowed to officiate for more 

than a decode is be entitled to claim regularisat ion ? It was held that when a 

pson öfflaiates in apartisular sèale for 1015 years, he held.the pest rogu-

Iar3.y and it cannot be eau that he merely held the charge of the pest. This 

Jeeisá would appl to the facte of the present. eaSe bcaue even assul2ing that 

the •prtn.tion was adhe if iorn body was aUswed be effic*to for a long time be 

should be bel& to have regularly, held the pest. 

Learned Judges of the Suprote Court directed the respondents to issue Orders 

of regn) srisation w.e.f, the date of his prez.ti.n (Copy 	lesed). 

1jw,e/h 
• 	 jUdgenent the Central Adeinistrative Tribunal/In ease 

'No. , Me,1114of 1987 decided on May 27/29 1991 In. the ease between Sant Prakas 

• Vs Union Of India and others held that the purpose of aakisg adhocprOnebi.*s is 

be tide over rxuiediate needs of the adnistratioa by makIng shirt tera atpvftgap 

orraageiient. Any arrangoiient en adhoc basis for 	iaxinin two years l.es 

its character if adhec or St.pi.gap arragaaeat.i It will therefore be against the 

spirit of, th;1iOaat natural Justice to treat the service of t10 applicant 

for ever 8 years as adhoc. It will be unfair to ignore his service by liakisg it 

wiI1ngi.ri.us  uncertainty or regularisat Ian particularly when he has prrtred 

his capability to hold the pist for 8 rgra. 	• 

The applicant should be deezed to Mire officiated on regular basis as 

V. 

office Supdt. and should thorefere be considered for pronetion as Secti* 

Officer....... 

	

• 	 ... 
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) c 
Prayer: 	

In uicw of the eddaiatrative Instructions & guidellnoa aad jgoiu 

'k-sts.f Suprene Court and Ctra]. Aduinistrative 1ribwaa1, New Delhi, I beg 

to state that I an entitled to be declared as a regultr Accaunte Ofticoz, either 

/ from tke date of my pren.tisWAppointnent or at best after the eiz7 of i(s*o) 

year frot the date of app.intient w.e.f. 4.3.1982 but till data despite v 

repeated reprosentatius to the respected Controller Genera]. of Accounts, New 

Delhi OrderA r'egu].arislng my service as Accounts Officer has not as yet been 

iasued as a result of which I new BtanI to loose y penaieiary benefits. 

In the ofrounstaneos, may I therefore request the favour of your 

benii self kiidly to do the needftl for restoration of justice In izy case. 

Yours faithfully, 

5 Lu 
RA4IDRA NARAYAN B&t1DHARI 
•PRAflVAIJIYA' 
GOR& LINE, LkUThKHRM1 

P.O. SHflLONG (Pm 793003) 
(Ueghalq*) 

. 
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NO. 13/2/95-Estt.(pay-I) 	
0j 

• 	
GcWERNMENT OF INDIA 

frqtzrr rr ;r wrwzr 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

rr 	•r 	f 
DPAflTMENT OF PERSONNEL & TRAINING 

• 	 ff 
NEW DELHI 	 Date.d the 23.1,1995 

To 
• 	H 

Shri Famendra Narayan Chaudhari, 	 j4?1 cr 

Prativalaya, 
Gcira Line, Laitumkhrah, 

P.O. Shillong-3(PIN-793003)0 
• •HAYA, 

Subject:- creation of apromotlonal Grade scale of'. 2200. 
4000 for the Audit and Accounts Off icer-of IAD 
and other Organised Accounts CadresDenia1 of benefit 
to a Section of Retired Accounts Officers of the 
Depai t me ntalised Ac c ounts Setup.. 

Sir, 

I am directed to refer to your letter dated 4.101014 
addressed to Hon'bie Minister of State (PP) on the above cited 
subject and to say thqt the matter -has been examIr4 in consul.. 
tatlon with the Office 'of CGA, MinIstry of Finance1 It is found 
that you:were working as PM) on ad-hoc basis before your retire1. 
ment. Ministry of Finance OM- Ho. 6(82)-IC/91 dated 22.9.92: 
stIpu1at; three years regular service. In the grade of PM) for 
eligibility for promotion or even for notional, fixation forthos 
who retired from service between 1.4.87 and 31.3.1992a Since 
your turn for regular promotion could not come during your -ser-
vice tenure annotfound eligible for regular promotioti to 
the post of PAO the benefIts asked for therein cannot be grnted 
to you. It is, therefore, not possible to accede to your 

• 	
• 	re-quest. 	 0 	 - 	 • 	 - 

( 	

0 	

• 	 0 	 - 	 Yours faithfully, 	0 

G.SJ•, NER (T.O.T}JOMAS) 
Sbffiz~IDW  SECPETARY. TO T1E. GOVT. OF INDIA _0 


